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IN THE COURT OF ADDITIONAL DISTRICT & SESSIONS JUDGE (FTC) 
LAKHIMPUR, NORTH LAKHIMPUR 

 

1.  Sri Ranjit Deka 

   ..............Accused 

            Vs.  

          State of Assam 

   ..............Opposite party 

  

 Present:  Syed Burhanur Rahman, A.J.S. 

        Addl. Sessions Judge (FTC). 

  

 Advocate for the accused : Sri Deep Sankar Deka 

 Advocate for the State : Mr. M.P Hazarika 

 Date of hearing  : 01.06.2022 

 Date of order   : 01.06.2022 

 
ORDER  

  

1. Learned Addl. P.P is present.  

2. Learned counsel on behalf of the accused Sri Ranjit 

Deka  has filed the instant petition u/s 438 Cr.P.C for 

granting the bail to the accused person in connection 

with the Boginadi P.S. Case No. 27/2022, u/s 366 of 

IPC, corresponding to G.R Case No. 327/2022. 

3.  As per the allegation made in the F.I.R filed by Smti. 

Luku Kakati i.e. the mother of the victim girl that on 

25.10.2021, at about 6.30 pm the present accused 

along with other co-accused forcefully kidnapped her 

minor daughter of 17 years old. Thereafter, in 
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collusion with other co-accused the present accused 

started making harassment to her daughter and also 

spread false news that he married her daughter by 

putting vermillion (sindoor) on her forehead. 

Thereafter, her daughter somehow managed to flee 

from the accused residence.  

4. Learned counsel on behalf of the accused has 

submitted that the victim girl and the present 

accused are duly married couple and the F.I.R is a 

concocted one filed by the mother of the victim girl 

out of grudge.  

5. Learned Addl. P.P on the other hand submitted that 

there are incriminating evidence against the accused 

person. Therefore, the bail may not be granted to the 

accused person.  

6. Today, the matter is fixed for case diary. Upon 

perusal of the case diary, more particularly the 

statement recorded u/s 164 Cr.P.C of the victim girl, 

there are sufficient incriminating material against the 

present accused. Therefore, considering the 

subsequent conduct of the accused person after 

allegedly kidnapping the victim girl, this court is of 

the view that the benefit of pre-arrest bail u/s 438 

Cr.P.C may not be granted in the instant case. 

Accordingly, the bail application is hereby rejected.  

7. Disposed of. 
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8. Case record/ Case diary may be returned back.  

 

 Given under my hand and seal of this Court on this 

the 02nd  day of June/ 2022.  

 

              (Syed Burhanur Rahman) 
 Addl. Sess. Judge (FTC) 

            Lakhimpur, North Lakhimpur 

 
 

Certified that the order is typed 
to my dictation and corrected by 

me and each page bears my signature.  
 
 

 
  (Syed Burhanur Rahman) 

    Addl. Sess. Judge (FTC) 
Lakhimpur, North Lakhimpur 


